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Title: Shri PV. Midhun Reddy called the attention of the Minister of Health and Family Welfare to the situation arising out of food adulteration in the
country and steps taken by the Government in this regard.

SHRI P.V. MIDHUN REDDY (RAJAMPET): Sir, I call the attention of the Minister of Health and Family Welfare to the following matter of urgent public
importance and request that he may make a statement thereon:

"The situation arising out of food adulteration in the country and steps taken by the Government in this regard.”

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH NADDA): Madam Speaker, ¢ onsumption of adulterated and spurious
food items is a serious health hazard and the Government is fully conscious of its deleterious effect on the consumers. With the objective of
consolidating the laws relating to food and for laying down science based standards for articles of food as also to regulate their manufacture,
storage, distribution, sale and import, to ensure availability of safe and wholesome food for human consumption and for matters connected
therewith or incidental thereto, the Food Safety and Standards Act was enacted in 2006. Subsequently, the Food Safety and Standards Authority of
India (FSSAI) was established in 2008. The Food Safety and Standards Rules and six FSS Regulations, were also notified in 2011.

The Food Safety and Standards Act became operational with effect from 05.08.2011. The food regulatory framework has now moved from the
one limited to prevention of food adulteration to safe and wholesome food regime. The responsibility for enforcement of the Food Safety and
Standards Act and Rules and Regulations made thereunder primarily rests with States/UTs.

The Food Safety and Standards Act, 2006 provides for graded penalties for infringement of the provisions of the Act. Penalties/punishment for
selling food not of the nature or substance or quality demanded; sub-standard food; misbranded food; misleading advertisement; food containing
extraneous matter; unsafe food for possessing adulterants etc., have been specified in the Act.

To curb the menace of food adulteration, regular surveillance, monitoring and sampling of food products is undertaken by the State /UT
Governments under the Food Safety and Standards Act, 2006, Rules and Regulations made thereunder. Instructions in this regard are issued by the
Food Safety and Standards Authority of India (FSSAI) from time to time. Random Samples of food items are also drawn by the State Food Safety
Officers and sent to the laboratories recognised by the FSSAI for analysis. In cases, where samples are found to be not conforming to the provisions
of the Act and the Rules & Regulations made thereunder, penal action is initiated against the offenders. Based on information received from
States/UTs, the details pertaining to last two years are as under:

Year

Samples Samples foundNo. of cases
analysed adulterated launched
(criminal/civil)
%212- 9,949 11021 iz
2013- [72,200 13,571 10235
14

The Food Safety and Standards (Contaminants, Toxins and Residues) Regulations, 2011, prescribe limits for pesticide residues, naturally occurring
toxic substances and metal contaminants. A Scientific Panel on Pesticides and Antibiotic Residues has been constituted under the FSSAI and the
Panel has been delegated the power to fix the maximum residues levels of pesticides and antibiotic Residues in food commodities. Further, the
exercise for harmonization of the maximum residue limits for pesticide residues in food commodities with codex standards is presently being
undertaken by the FSSAL

The Ministry also proposes to comprehensively review the Food Safety and Standards Act, Rules & Regulations made thereunder to address the
concerns of the Courts including in matters relating to food adulteration and the numerous representations received from the Food Business
Operators. It is also proposed to revisit the punishment stipulated for milk adulteration and make it more stringent.

SHRI P.V. MIDHUN REDDY : Thank you Madam for giving me this chance.

Madam, I would like to start with a quote of Swami Vivekananda. It says, "Brave, bold men and women, these are what we want. What we want is
vigour in the blood, strength in the nerves, iron muscles and nerves of steel, nota€|a€!. Avoid all these. Avoid all misery.".

Madam, I recall this quote of the great saint with reference to building a strong nation but these qualities envisaged by him will be a far
fetched idea if we do not curb the menace of food adulteration. This is a greater threat than the border issues or the terrorist threat that our country
is facing today. If we do not check food adulteration, we will lose more lives than in any war. It has got the potential of a weapon of mass
destruction. Even basic things like water, milk and cil are in the long list of adulterated foods. No attention is paid.

If we take the case of water, we find a lot of water in the market branded as purified water. We know most of the water bottles in the market
are spurious. We are a country where we have a slogan, 'Make in India'. We want other people from other countries to come to India and make their
products. We are the same country which has sent Unmanned Mission to Mars and we launched satellites of other countries. But the irony is that we



still find foreigners bringing their own water bottles to India when they come to India.

If we take the case of milk, earlier it was like adding water to milk was the common form of adulteration. But now it has reached hi-tech
proportions with synthetic milk, which is made of caustic soda, soap, urea and oil. Synthetic milk causes cancer and is harmful to heart, liver and
kidneys. It is highly dangerous for pregnant women, babies and children. The problem is that once the milk is obtained from the milch cow, it has to
be stored within 4-5 hours. The dairies do not check the milk properly and most of the dairies are unregulated. Except for a few major dairies, most
of the dairies do not check the milk properly, and this synthetic milk is mixed with the normal milk and supplied to everybody, to each and every
household.

The other danger is that now-a-days it is a big trend that they are injecting hormone injections like oxytocin to cows to increase their yield
and get more milk. The Nutrition Digest, a publication of American Nutrition Association, says that milk from cows given hormone injections
increased the risk of various cancers when consumed by humans. Still studies are being done on the effects of these hormone injections, specially,
oxytocins which are freely being given to all the cattle in the country. It is a very dangerous development in our country. The effect of oxytocin is not
only harmful for humans but it is really harmful for the cattle also because these oxytocin injections are administered daily to the cattle. I can say
that this is a more heinous crime than cow slaughter because the cattle are in great pain. The cow slaughter law, which we have, will have no
meaning if you do not control these Oxytocins in the country.

Another major threat the country is facing today is resistance to antibiotics. It is not only a threat in our country but throughout the world. A lot of
countries are facing this problem. The presence of antibiotic residues in honey, meat, poultry and egg products consumed can produce resistance in
bacterial population in the human body. These bacteria cause difficulties in treating human infections. This is largely due to unregulated use of
antibiotics in animals. People use antibiotics in animals to prevent them from diseases and increase their breed in a very short period of time.

The World Health Organisation has identified antibiotic resistance as one of the three threats to the human population in the world. The US Centre
for Disease Control and Prevention has described antibiotic resistance as one of the world's most pressing problems as a number of bacteria
resistant to antibiotics have increased in the last decade. If this trend continues, Madam, we will not have any frontline medicines, which will treat
basic diseases like typhoid, malaria and even other common fevers. It will lead even to a bigger health disaster than the one which is posed by bird
flu, swine flu and Ebola in our country. Studies show that prolonged use of antibiotics cause cancer, asthma and cardiac malfunctions in infants. The
latest one reported in the country is the new disease called Inflammatory Bowel Syndrome (IBS). These antibiotics kill the useful bacteria in the
stomach, which leads to ulcer. A lot of people are suffering from this IBS syndrome.

Madam, artificial ripening of fruits is also causing many problems in our country. The International Agency for Research on Cancer (IARC) has listed
a number of chemicals and pesticides, which cause cancer. Calcium carbide and ethylene are among them. Calcium carbide is most commonly used
in India. It is used in ripening of mangoes, bananas and even papayas and tomatoes. These fruits when consumed affect all the vital organs like
liver, kidney, heart and stomach. It is very dangerous to the health. There is no regulation to prevent the calcium carbide, which is being used very
commonly in the country.

Another problem which I would like to bring to the notice of the House and which is the most burning problem today in the country, is the
unregulated use of pesticide. The studies show that pesticides can cause health hazards like birth defects, nerve damage and various cancers. The
most affected are the rural folks, who are unaware of these dangers. A study conducted by researchers in Rajasthan University has shown that there
are alarming levels of Organochlorine Pesticides in the blood and milk of lactating mothers. This is a very dangerous news because mother's milk is a
gift to us from God. It is the purest of the pure things what God has given to us. It is really pathetic that we have contaminated even mother's milk.
It is not only in Rajasthan but studies in various other parts of the country have shown similar results.

Madam, I would like to say that when you have laws to protect women and children from atrocities, there are more women and children being
affected by food adulteration than the actual atrocities committed on them. I would like to cite an example of my native village from where I come.
Twenty years ago there was just one cancer patient in the village. But now in a population of thousand people, 50 people are suffering from cancer.

Most of them are unable to get proper treatment. It costs them lakhs and lakhs of rupees for them to get treated. This crisis is not only in my
constituency but is a national crisis right now with the number of cancer patients increasing in the country.

Through yourself, Madam, I would request the Government to take up a health scheme like Arogya Shree which was started by our former Chief
Minister the late Y. S. Rajasekhara Reddy garuin Andhra Pradesh, where any poor person can go to the hospital of his choice and get treatment for
any ailment which he is suffering from. It will really help the people of the country if such a scheme is launched by the Government.

I am not exaggerating when I say that there is hardly any food that is left unadulterated. It has reached such proportions that strict laws need to be
enacted to curb it. Statistics show that the current laws are inadequate and the culprits are going scot-free with meagre fines and small
punishments. Adulteration is as good as poisoning the public and, therefore, strict laws should be there; punishments given should be as severe as
in "attempt to murder' cases and the adulterators have to be booked under such provisions. The Supreme Court has urged that anyone found
involved in the illicit activity should be dealt with a firm hand. The Apex Court has stated that milk adulteration should attract 'life imprisonment', and
asked the Government to take a serious view of this. The Apex Court has also slammed the current maximum punishment of six months as grossly
inadequate.

Though much of the action lies in the hands of the State, I urge the Central Government to step in and play a proactive role as it is a national crisis
right now. I urge the Government to form a high-powered committee as coordinated efforts of the Ministries of Health, Food and Agriculture will
deliver the desired results, what we require.

Every Indian, including all of us, is consuming what I call 'slow poison'. Knowingly or unknowingly, water, rice, wheat, vegetables, milk, meat, fruits
or sweets, whatever we are taking, in other words, whatever we are eating is making our country a nation with the highest number of cancer
patients, and people are suffering from the effects of food adulteration. Even every child in the womb is a victim of adulteration these days. I am
afraid of this unseen enemy, which enters each household everyday.



Madam, as they say, "A stitch in time saves nine", if we put in strong rules and regulations, and enact strong laws, we can save crores of rupees for
the country in terms of healthcare costs. These man-made problems should not be a deterrent in the development of the nation.

In the end, I would like to thank our hon. Prime Minister for bringing in Swachh Bharat for a 'Clean India'. Madam, through you, I would request the
Government to bring a new initiative like "Shuddh Bharat" where we get clean water and clean food. I thank you, Madam, for giving me the chance to
speak on this issue.

3i. e Bis (awrua) @ arerftr swesr #dicen, 531 e u2 dicrel ol 3R Sol I n aga-aga amndt § anet o e sflaer 3l ey B gret @ Auer &) w1 a9
WIS el @1 Yol ofal, afees el anel arlt difeil @1 off fawer 8, w1 daer spwil 31 & aidl, aféews ugpall i ufdrll 3 oft JiEfia fwer &) safee s e w dierer & fero
dEdr g o5 amu elst 39 &)

et usct 3 angvil el Sit T aga-agn oae @ &) Joalol W bl apfler 3l sl =ufil @Y AelD2 W BOR Dlojol clel Bl arT Wl &) $AS Are-Ae A $A
aret P fére oft Jorept tovrdiG ol dren § b Jodior 31 arel @Y IR R afiz se1 art @ amon & Ry Ao wor & vs Aud vs 28sE wiofer goren sk, ag ad 2006
golt) oY adf & arg 3aehl areiifedt aofl, dia af & arg 320 Fea iz WercieiRt gol) as A sifw diferdt daferRer ar adl, afear as A2 sifwr wian &) D2 eorm & [ Rl
e Ardaiforas Farres & gfer @521 gor 21 Raerars ase 38 ot

Jergt FAGI,
" e &Y g o, 2 R & weroft

&d Yar e 3, wal A 3G, "

HTotolleT 31ezret & 3y ol-cflor Reraffdsorer ot &1 ugh, uz age cFan saul of &)

3i. Fewrarer Bis ! disa, @ gu 8, ar 8, wer 8 a0 Jesht A, 3Jifve B 8 o0 a1 Bos &), ft 8 an der &), 7w swis Bremae w1 dieraren 8) Awd sw) & 531 Jreor o el
Aol A5 iy 3 aat $t efty anforeres Mol & e R diuecar 3, Roaar sracet 2, Readt eft 2?7 s BedidiRe dedie B ara @2 &, ARver s @ & 33 arer A ordf
SIEaY - yemuiel # ayei rRemene - 33 W awr &, 331 Sxren dem sAifere gay gdsll & war en [ aner g & Jca gg, Jew gt gabiley spR smER gg 8, eisren
9l & ot 1@ g Sl 8 e &) anet $1 Jo1 3 angre & seror aghg &1 arn &, sAfene A wrd yreerar &Y 3@ &) s eer wad & - Slanr ¥ afoel, 33 81 G el

& swel aseflor gst St @ eowrarg 3ot & 32 Jorbt arer @ Acefldic @Y gu weoln arg & Ry S Ay @ Gl 3oarn &, aid uell e, gar e e arr e, Ja # Bemae §
urefl 31 UEIES &, aisIse &, ol &, Wi &, ARferD &, sremer-siel dist freft &8 &) arr 3w oidl aen-aan Rren 38 & 3z gor &1 s soefl ¥rm & orfl 2 s sard
wolaftsr avaeft & s andbe 3 Sl g frer a1 &, 330 A 70 yferorer gur Rremae aren gu &) 33 aif¥ews Atst, iy, 32 ol sarse te Bremar s a1 &) 333 sep-aesl a3
Bt dianfyai & 2 &, fosslt 6 diordl 8 3 ) g @ DI e s aw Pt yEn Sn Awen &, I e g Saf¥i daz sefta Blawen fen @ 3 sxgse traAgs
e dRfdrmn asRawnss Sid ke fiene sn 3@ & Borw! Bae won gfdaa &) 5331 sl azs 6 danfyer dor & 3@ 3 uefls sfie amar & ansr sofSfaler siferer
fremren sir va1 & Rrrdt srerer-areror diaf¥ai der & 2 &) gu sredt 3 sl sarer sy ¥ &, s e srerat @ snaftABer sSraver e S &) eler wad b s Stager
a2 Yot & fore swfadl aifdenal o cemn smar & Mother experiences labour pain once, dftsor amer-ier for 3 @1-a @z 32! ey @l &) v TR s Do
o & 5 storaRt B gfer @ fordera o fzame, Afdsor st s Sor 3 oz $31 3ad 3. (e

HToToller 31ee1et : sai suvr wfdies ol &) anu swon aciRfbdorer yfesy

3f. wrcerare Rig @ ol 31 adf frené on 3@ &) spR s wenss @3, #7 sl dAd) oft @Y Ql-dltor Jysma Jom arenn g sarx Jor A aga & ew vs BeGie df gome o, 3 e
Foret iRl gome e sl dt uftrenie 32wl u oMy sskser St grawmer &, 931 @1 SurGn Wisel 8k &, 32N Sial aga @ & 3R vowRie di dio odl ) o
wruleed vd wifsRe weiica & officers are chronically corrupt. 3@ fore drer Jsma & 5 ¥t anwredl 3 S aiffordt uad oMy, Jeid g senaT uférerie dot
qraenst drejel 3 den aifde) ws 2R daisde s ps geartaest &t siwcen sener doft aifde) sad e &, uftere ado agrd s fas B Beuer afler 23 3 uféawm
%1 3P 15 320l awn fronae @ 2@ 8. (o)

HToTolle 3eALT & 3 aAiffidbore uftse ISlee 3 feramss fis1 difde apmR didt sit 3 snues! gve o1df gwen & dl 21 arm dfde,

ararafier aicf} it

off ST Yeter o1z dsd, 2dlwe, apfl wifefer sideret Merel I worefler A e 2531 off wd AAcemrer Ris oft o sif Riean snféz &t &, a @R @ et d &) 5 Roar
@I Aat T 3 e fiven ame, 39 fom o garedd ot & sz orla oft 8

A2 uselt ar dt 218 & s mereftr wree ot e & Fu 3 war §; 3 52 e A sener vep dcker I F A A g A AqrerRn s Al mYel B 1w e g @
381 &) U and & sl 2l s Sial aw wodfinteer @ Jaret & A usceglel @I AT &, $AWB oo 3G Az ot der et & elter Iwder waY 2@ &) At one
particular time, we are going to get a result which is going to be absolutely free from adulteration st serer §feaser ar =g gft 5 It is a continuous
process which we have to develop. A mechanism has to be developed which is continuous, which is regulatory, which monitors and which also finds
ways and means to curb adulteration sit or1-ord adids 3 aufthe 3 seuchiic 8 3 &, sad @y ¥ oft &3i eemer 2@ 6t orF §)

1 loil arrotofter Jc=il bl RidT @Y 36l M PRI WIAT & 312 D H1EHT A Acol ®l A6 [Arart [emen aean g b IRwR 21 #AEe & @ d3s A yarea 8, orba 2
Mt 331 ddiar @t g AMfxrich sficanse aom asd &) af 2006 3 usd @S usegel vae 3 B del &l o1, Afpol SA-G13 vseeomr Ot AeSieislt agdt, More stringent
laws were needed. That is why, in 2006, we came with the Food Safety and Standards Act. 33 gidistar afiz Isicterot dorot 3 g Riciea aroer gam, Afdvor
3@ AT 301 9R & 5 391 iy vae @ BRI wwor &t snavwsar & #fdsie ot & R o yftrag & ot amt 3 ot ot uger & v crrawist aifda Rver & s 3w



errewrRt @1 within 45 days, they have to give their suggestions. 3e1 arSterear @1 &1 ufécras Sxdrer 3 aft SR aifds &3t St @1 Se1ge off 531 @iy 3 gy & 1% &
53 3l Rrgpeloe @olton arddy fied & g0 w2 i BIE 6t srivasier el 3 But milk is one segment sra g Sifisie @z 38 & dt saor a1 Difdrer & & s i vataca
@ 1 3 3l foreror oft ws ansew & i o dae sibfensss 3l sp-siistoses Aace 3 Qs & 2@ & adl ordl, afew ot sulfés s anscea &, ol ofl Afdere oot 6l
Sl 8 alz 321 fie A &9 R 3

Slal a@ alfefider o Jaa &, Fo usd it wal [ s ferp & 2@ 3, dfel of Foa i WeA &, A el amu 3 @R Reeoloe & The issue is of
implementation. The implementation part is with the States and the Union Territories. But I do not want to say that. It is a blame game 5 i 3a1 ©z
531 e @Y STl §) FeA-3eflolo dolloll AT I & 3z & @on 25 & We are trying to be more stringent because =1z seran 31 gs1 fw= 8 siiw semi B <1 3@
ordt & fop uscl wwforbac BiREnr @1 ader Aty Huz e, Afver @ saacdt sifer-weforbac il @1 ase ot ag arn 2 iz A sifor-ww|forbac 3 ot ps amsera &,
sorapt off ven aga @s1 2 2a1 &) We have to be very serious on this issue. safem s douae sz sonprreaar ue fga wu 3 wra dor ael & awilfds st wenferf3ra
& o 3 aga will &) SRS gaTY ur &, Aifdbol o1l 3l saRy @el &l SR &) Ferdl AN asrel i s ) ufteras ysde urdorfdn 3 ot celedler @1 ame! et i
S &) O IR A & el 2 $Ah! seuchidiorer o 3z wReR wren uSen 3T 5D e diqrer witag &) 1 arxt w1 9 frar Roern aredr g

aga A fower aAcemuret Sff aof 3 v5El off of 33 &) Iediol dienfyl & @ 3 aarn & b Bpa avs A dimben as @ & 3 B saen & wsen argen Rp sifer-msgforhact
i3t @1 adel ag 281 & 3liz sAfem & s @ & fo1e YAz el 26l & &9 g #ilstel 3l 9 s dfef¥ea Jucre o Ib)

o1t Ricrr sirerer &, sicperr 321t sivflaen 3 e @ afie agar sica an 52 vae @ MAfdie w2 adr &) A task force has been formed. s wisf 45 it ¥ sige
aruoft fydid Saft; ufteras SYdlor 3 s s S1EME) 3l Sieg A i an FADY Ale Rgesie gomidy s ar @1 & Rrars [eron arsn §) douaag,

[Placed in Library, See No. LT 1231/16/14]

12.41 hrs



